INTERNATIONAL CONVENTION ON THE HARMONIZATION
OF FRONTIER CONTROLS OF GOODS

CONVENTION INTERNATIONALE SUR I’HARMONISATION
DES CONTROLES DES MARCHANDISES AUX FRONTIERES

MEXAYHAPOAHASA KOHBEHIINA
O COTIJIACOBAHHH YCJOBWM ITPOBEJEHHASA KOHTPOJIA
I'PY30B HA TPAHUITAX

CONVENIO INTERNACIONAL SOBRE LA ARMONIZACION
DE LOS CONTROLES DE MERCANCIAS EN LAS FRONTERAS




INTERNATIONAL CONVENTION ON THE HARMONIZATION
OF FRONTIER CONTROLS OF GOODS

Preamble

THE CONTRACTING PARTIES,

DESIRING to improve the international movement of goods,

BEARING IN MIND the need to facilitate the passage of goods at frontiers,

NOTING that control measures are applied at frontiers by different

control services,
ACKNOWLEDGING that the conditions under which such controls are carried
out may be extensively harmonized without impairing their purpose, their

proper implementation and their effectiveness,

CONVINCED that the harmonization of frontier controls constitutes an

important means for attaining these objectives,

HAVE AGREED AS FOLLOWS:
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CHAPTER I - GENERAL PROVISIONS

Article 1 - Definitions

For the purposes of this Convention:

(a) "Customs" means the Government Service which is responsible for the
administration of Customs law and the collection of import and export duties
and taxes and which also has responsibility for the application of other laws
and regulations relating, inter alia, to the importation, transit and

exportation of goods;

(b) "Customs Control"™ means measures applied to ensure compliance with

the laws and regulations which the Customs are responsible for enforcing;

(c) "Medico~sanitary inspection" means the inspections exercised for the

protection of the life and health of persons, with the exception of veterinary

inspection;

(d) "Veterinary inspection" means the sanitary inspection applied to

animals and animal products with a view to protecting the life and health of
persons and animals, as well as that carried out on objects or goods which

could serve as a carrier for animal diseases;

(e) "Phytosanitary inspection™ means the inspection intended to prevent

the spread and the introduction across national boundaries of pests of plants
and plant products;
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(£) "Control of compliance with technical standards™ means the control

to ensure that goods meet the minimum international or national standards

specified by relevant laws and regulations;

() "Quality control"” means any control other -than those referred to

above to ensure that the goods correspond to the minimum international or

national definitions of quality specified by relevant laws and regulations;

(h) "Control services" means any service responsible for carrying out

all or part of the controls defined above or any other controls regularly

applied to the importation, exportation or transit of goods.

Article 2 - Aim

In order to facilitate the international movement of goods, this
Convention aims at reducing the requirements for completing formalities as
well as the number and duration of controls, in particular by national and
international co-ordination of control procedures and of their methods of

application,

Article 3 - Scope

1. This Convention applies to all goods being imported or exported or in

transit, when being moved across one or more maritime, air or inland frontie::

2. This Convention applies to all control services of the Contracting

Parties.



CHAPTER II - HARMONIZATION OF PROCEDURES

Article 4 - Co-ordination of controls

The Contracting Parties shall undertake, to the extent possible, to
organize in a harmonized manner the intervention of the Customs services and

the other control services.

Article 5 - Resources of the services

To ensure that the control services operate satisfactorily, the
Contracting Parties shall see to it that, as far as possible, and within the

framework of national law, they are provided with:

{a) qualified personnel in sufficient numbers consistent with traffic

requirements;

(b} equipment and facilities suitable for inspection, taking into
account the mode of transport, the goods to be checked and traffic
requirements;

{c) official instructions to officers for acting in accordance with

international agreements and arrangements and with current national provisions,

Article 6 - International co-operation

The Contracting Parties undertake to co-operate with each other and to

seek any necessary co-operation from the competent international bodies, in



order to achieve the aims of this Convention, and furthermore to attempt to
arrive at new multilateral or bilateral agreements or arrangements, if

necessary.

Article 7 - Co-operation between adjacent countries

Whenever a common inland frontier is crossed, the Contracting Parties
concerned shall take appropriate measures, whenever possible, to facilitate

the passage of the goods, and they shall, in particular:

(a) endeavour to arrange for the joint control of goods and documents,

through the provision of shared facilities;

{b) endeavour to ensure that the following correspond:

opening hours of frontier posts,

the control services operating there,

the categories of goods, the modes of transport and the international

Customs transit procedures accepted or in use there.

Article 8 - Exchange of information

The Contracting Parties shall, on request, send each other information
necessary for the application of this Convention under the conditions
specified in the annexes.



Article 9 - Documents

1. The Contracting Parties shall endeavour to further the use, between
themselves and with the competent international bodies, of documents aligned

on the United Nations Layout Key.

2. The Contracting Parties shall accept documents produced by any
appropriate technical process, provided that they comply with official
regulapions ag to their form, authenticity and certification, and that they

are legible and understandable.

3. The Contracting Parties shall ensure that the necessary documents are

prepared and authenticated in strict compliance with the relevant legislation.

CHAPTER III - PROVISIONS CONCERNING TRANSIT

Article 10 - Goods in transit

1. The Contracting Parties shali, wherever possible, provide simple and
speedy treatment for goods in transit, especially for those ttavglling

under cover of an intefnational Customs transit procedure, by limiting their
inspections to cases where these are warranted by the actual circumstances or
risks, Additionally, they shall take into account the situation of
land-locked countries. They shall endeavour to provide for extension of the
hours and the competence of existing Customs posts available for Customs

clearance for goods carried under an international Customs transit procedure.

2. They shall endeavour to facilitate to the utmost the transit of goods

carried in containers or other load units affording adequate security.



CHAPTER IV - MISCELLANEOUS PROVISIONS

Article 11 - Public order

1. No provision in this Convention shall preclude the application of the
prohibitions or restrictions relating to importation, exportation, or transit,
imposed for reasons of public order, and in particular public safety,
rorality, and health, or for the protection of the environment, of cultural

heritage or industrial, commercial and intellectual property.

2. Nevertheless, whenever possible without prejudice to the effectiveness of
the controls, the Contracting Parties shall endeavour to apply to the controls
in connection with the application of the measures mentioned in paragraph 1
above the provisions of this Convention, inter alia, those which are the

subject of articles 6 to 9,

Article 12 - Emergency measures

1. The emergency measures which the Contracting Parties may be led to
introduce because of particular circumstances, must be proportionate to the
reasons which give rise to their introduction and must be suspended or

abrogated when these reasons no longer exist.

2. Whenever possible without prejudice to the effectiveness of the measures,
the Contracting Parties shall publish the relevant provisions for such

measures,



Article 13 - Annexes

1. The annexes to this Convention form an integral part of the Convention.

2. New annexes relating to other sectors of control may be added to this

Convention according to the procedure specified in articles 22 or 24 below.

Article 14 -~ Relation to other treaties

Without prejudice to the provisions of article 6, the Convention shall
not override the rights and obligations arising from treaties which the
Contracting Parties to the Convention concluded before becoming contracting

parties to this Convention.

Article 15

This Convention shall not prevent the application of greater facilities
which two or more Contracting Parties may wish to grant to each other, nor the
right of regional economic integration organizations referred to in article 16
which are Contracting Parties to apply their own legislation to controls at .
their internal frontiers, on condition that this does not reduce in any way

the facilities deriving from this Convention.



Acticle 16 - Signature, ratification, acceptance, approval and accession

1. This Convention, deposited with the Secretary-General of the United
Nations, shall be open to the participation of all States and of regional
economic integration organizations constituted by_sovereign States which have
competence to negotiate, conclude and apply international agreements on

matters covered by the Convention.

2. The regional economic integration orgad&zations referred to in

paragraph 1 may, for the matters within their competence, exercise on their
own behalf the rights and fulfil the responsibilities which this Convention
otherwise confers on their Member States which are Contracting Parties to this
Convention. 1In such cases the Member States of the said Organizations shall
not be entitled to exercise individually such rights, including the right to

vote.

3. States and the regional economic integration organizations referred to

above may become Contracting Parties to this Convention:

{a) by depositing an instrument of ratification, acceptance or approval

after signing it, or
(b) by depositing an instrument of accession,
4. This Convention shall be open from I/:-’f:fl/ I?Zjuntil 34 Manh 192¢inclusive

for signature at the Office of the United Nations at Geneva by all States and

the regional economic integration organizations referred to in paragraph 1,



S. From / ﬁyNV/le4 it shall also be open for their accession,

6. The instruments of ratification, acceptance, approval or accession shall

be deposited with the Secretary-General of the United Nations.

Article 17 - Entry into force

l. This Convention shall enter into force three months after the date on
which five States have deposited their instruments of ratification,

acceptance, approval or accession.

2. After five States have deposited their instruments of ratification,
acceptance, approval or accession, this Convention shall enter into force for
further Contracting Parties three months after the date of the deposit of

their instruments of ratification, acceptance, approval or accession,

3. Any instrument of ratification, acceptance, approval or accession
deposited after the entry into force of an amendment to this Convention shall

be deemed to apply to this Convention as amended.

4. Any such instrument deposited after an amendment has been accepted in
accordance with the procedure in article 22 but before it has entered into
force shall be deemed to apply to this Convention as amended on the date when

the amendment enters into force.
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Article 18 - Denunciation

1. Any Contracting Party may denounce this Convention by so notifying the
Secretary-General of the United Nations.

2. Denunciation shall take effect six months after the date of receipt by

the Secretary-General of the notification of denunciation,

Article 19 - Termination

If, after the entry into force of this Convention, the number of States
which are Contracting Parties is for any period of 12 consecutive months
reduced to less than five, the Convention shall cease to have effect from the
end of the 1l2-month period.

Article 20 - Settlement of disputes

1, Any dispute between two or more Contracting Parties concerning the
interpretation or application of this Convention shall, so far as possible, be
settled by negotiation between them or by other means of settlement.

2. Any dispute between two or more Contracting Parties concerning the
interpretation or application of this Convention which cannot be settled by
the means indicated in paragraph 1 of this article shall, at the request of
one of them, be referred to an arbitration tribunal composed as follows: each
party to the dispute shall appoint an arbitrator and these arbitrators shall
appoint another arbitrator, who shall be chairman. 1If, three months after
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receipt of a request, one of the parties has failed .to appoint an arbitrator
or if the arbitrators have failed to elect the chairman, any of the parties
may request the Secretary-General of the United Nations to appoint an

arbitrator or the chairman of the arbitration tribunal.

3. The decision of the arbitration tribunal established under the provisions

of paragraph 2 shall be final and binding on the parties to the dispute,
4. The arbitration tribunal shall determine its own rules of procedure.

5. The arbitration tribunal shall take its decisions by majority vote and on
the basis of the treaties existing between the parties to the dispute and of

general international law,

6. Any controversy which may arise between the parties to the dispute as
regards the interpretation and execution of the award may be submitted by any

of the parties for judgement to the arbitration tribunal which made the award.

7. Each party to the dispute shall bear the cost of its own appointed
arbitrator and of its representatives in the arbitral proceedings; the cost of
the chairman and the remaining costs shall be borne in equal parts by the

parties to the dispute,

Article 21 - Reservations

1. Any Contracting Party may, at the time of signing, ratifying, accepting
or approving this Convention or acceding to it, declare that it does not
consider itself bound by article 20, paragraphs 2 to 7, of this Convention,
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Other Contracting Parties shall not be bound by these paragraphs in respect of

any Contracting Party which has entered such a reservation.

2. Any Contracting Party having entered a reservation as provided for in
paragraph 1 of this article may at any time withdraw such reservation by
notifying the Secretary-General of the United Nations,

3. Apart from the reservations provided for ,hin paragraph 1 of this article,

no reservation to this Convention shall be permitted.

Article 22 - Procedure for amending this Convention

1. This Convention, including its annexes, may be amended upon the proposal
of a Contracting Party by the procedure specified in this article.

2. Any proposed amendment to this Convention shall be considered in an

Administrative Committee composed of all the Contracting Parties in accordance
with the rules of procedure set out in annex 7. Any such amendment considered
or prepared during the meeting of the Administrative Committee and adopted by
it shall be communicated by the Secretary-General of the United Nations to the

Contracting Parties for their icceptande.

3. Any proposed amendment communicated in accordance with the preceding
paragraph shall come into force with respect to all Contracting Parties three
months after the expiry of a period of 12 months following the date of
communication of the proposed amendment during which period no objection to
the proposed amendment has been communicated to the Secretary-General of the

United Nations by a State which is a Contracting Party or by a regional
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economic integration organization, itself a Contracting Party, which then acts

within the conditions specified in article 16, paragraph 2, of this COnvéntion.
4. If an objection to the proposed amendment has been communicated in

accordance with paragraph 3 of this article, the amendment shall be deemed not

to have been accepted and shall have no effect whatsoever,

Article 23 - Requests, communications and objections

The Secretary-General of the United Nations shall inform all Contracting
pParties and all States of any request, communication or objection under

article 22 and of the date on which any amendment enters into force.

Article 24 - Review Conference

After this Convention has been in force for five years, any Contracting
Party may, by notification to the Secretary-General of the United Nations,
request that a conference be convened for the purpose of reviewing the
Convention, indicating the proposals which should be dealt with by the

conference. In such a case:

(i) The Secretary-General of the United Nations shall notify all the
Contracting Parties of the request and invite them to submit, within
a period of three months, their comments on the original proposals

and such other proposals as they may wish the conference to consider;
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(i1)

(iii)

which hos moack

The Secretary-General of the United Nations shall also communicate
to all the Contracting Parties the text of any other proposals made
and shall convene a review confeteﬁce if, within a period of six
months from the date of that communication, not less than one third
of the Contracting Parties notify the Secretary-General of the
United Nations of their concurrence with the convening of such a

conference.

However, if the Secretary-General of ‘the United Nations considers

that a review proposal may be regarded as a proposed amendment under
Comtroct g I’a:"} '

paragraph 1 of article 22, he may, by agreement with the a&ibn:ua‘

the proposal, implement the amendment procedure provided for by

article 22 instead of the review procedure.

Article 25 - Notifications

In addition to the notifications and communications provided for in

articles 23 and 24, the Secretary-General of the United Nations shall notify

all states of the following:

(a)

signatures, ratifications, acceptances, approvals and accessions

under article 163

(b)

the dates of entry into force of this Convention in accordance with

article 17;

(c)

denunciations under article 18;
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(d) the terminaticn of this convention under article 19;

(e) reservations under article 21.

Article 26 - Certified true copies

After 3/ A7arch /,8# the Secretary-General of the United Nations shall
transmit two certified true copies of this Convention to each of the
Contracting Parties and to all States which are not Contracting Parties.

" - - J
DONE at .(A.’)’F./.’(?.............., this 74'/:0‘7):;%:«)' of LeIOSLC.....
. ¢
one thousand nine hundred and ﬁtﬁ’.‘(y =IND, in a single original, of which
the English, French, Russian and Spanish texts are equally authentic.

IN WITNESS WHEREOF, the undersigned plenipotentiaries, being duly

authorized thereto, have signed this Convention.
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Annex 1
HARMONIZATION OF CUSTOMS CONTROLS AND OTHER CONTROLS
Article 1

Principles

1. As the Customs are present at all frontiers and as their interventions
are of a general nature, other controls shall, as far as possible, be

organized in a harmonized manner with Customs controls.

2. In application of this principle, it is possible if appropriate to carry
out all or part of these controls elsewhere than at the frontier; provided

that the procedures used contribute to facilitate the international movement

of goods.

Article 2
1. The Customs shall be kept fully informed of the requirements prescribed
by laws or regulations which may lead to the operation of controls other than

Customs controls.

2. when it is found that other controls are necessary, the Customs shall

ensure that the services concerned are informed and shall co-operate with them,
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Article 3

Organization of Controls

1. When several controls have to be carried out at the same place, the
competent services shall make all appropriate arrangements to carry them out
simultaneously, if possible, or with the minimum delay. They shall endeavour

to co-ordinate their requirements as to documents and information.

2. In particular, the competent services shall make all appropriate
arrangements for the necessary personnel and facilities to be available at the

place vhere the controls are carried out.

3. The Customs may, through explicit delegation of powers by the competent
services, carry out on their behalf all or part of the controls of which these
services are responsible, 1In this case, these services will gsee to it that
the Hecessaty means be furnished to Customs.

Article 4

Result of Controls

1. In all matters dealt with by this Convention, control services and
Customs shall exchange all relevant information as soon as possible so as to
ensure that controls are efficient.
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2. On the basis of the results of the controls carried out, the competent
service shall decide on the subsequent treatment of the goods, and if
necessary, shall inform the services responsible for other controls. On the
basis of this decision Customs shall subject the goods to the appropriate

Customs procedure.
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Annex 2
MEDICO-SANITARY INSPECTION
Article 1

Princigles

Wherever carried out, medico~sanitary inspection shall comply with the
principles laid down in this Convention, and particularly in annex 1 thereto,
Article 2
Information

Each Contracting Party shall ensure that information on the following is

readily available to any person interested:
the goods subject to medico-sanitary inspection;
the places where the goods in question may be presented for inspectionj
the requirements as set out in laws and regulations concerning

medico-sanitary inspection as well as their procedures of general

application,

-20-



Article 3

Organization of controls

1. The control services shall see to it that the necessary facilities at

frontier points where medico-sanitary inspection may take place are provided.

2, Medico-sanitary inspection may also be carried out at places in the
interior of the country, if it is clear from the certificates produced and
from the transport techniques employed, that the goods cannot deteriorate or

cause contamination during carriage.

3. Within the framework of Conventions in force the Contracting Parties
shall endeavour to reduce, as far as possible, the physical controls of

perishable goods en route,

4. When goods have to be held pending the results of medico-~sanitary
inspection, the competent control services of the Contracting Parties shall
arrange that such storage shall be in conditions providing for the
conservation of the goods and involving the minimum of Customs formalities.

Article 4

Goods in -transit

Within the framework of Conventions in force the Contracting Parties
shall, as far as possible, dispense with the medico-sanitary inspection of
goods in transit in those circumstances where there is no risk of

contamination,
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Article 5

Co-operation

1. The medico-sanitary inspection services shall co-operate with the
corresponding services of other Contracting Parties so as to expedite the
passage of perishable goods subjected to medico-sanitary inspection,

inter alia, through the exchange of useful information.

2. When a consignment of perishable goods is intercepted during
medico-sanitary inspection, the competent service shall endeavour to notify
the corresponding service of the country of exportation within as short a time
as possible, indicating the reasons for the interception and the measures

taken concerning the goods.
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Annex 3
VETERINARY INSPECTION
Article 1

Principles

Wherever carried out, veterinary inspection shall comply with the
principles laid down in the Convention, and particularly in annex 1 thereto.
Article 2
pefinitions
The veterinary inspection defined in article 1 (d) of this Convention
covers also the inspection of means and conditions of transport of animals and
animal products. It may also include the inspections bearing on quality,
standards and the various regulations, such as the inspection aiming at the
conservation of endangered species, which, for reasons of effectiveness, are
often associated with the veterinary inspection.
Article 3

Information

Each Contracting Party shall ensure that information on the following is

readily available to any person interested:
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the goods subject to veterinary inspection;

the places where the goods may be presented for inspection;

the compulsorily notifiable diseases;

the requirements as set out in laws and regulations concerning veterinary

inspection as well as their procedures of general application.

Articlie 4

Organization of controls

1. The Contracting Parties shall endeavour:

to set up, where necessary and possible, appropriate facilities for

veterinary inspection, in conformity with traffic requirements;

. to facilitate the movement of goods, in particular through the
co-ordination of working hours of the veterinary and Customs services and
agreement to effect clearance outside normal hours, where their arrival

has been notified in advance.

2. The veterinary inspection of animal products may be undertaken at points
within the country provided that it can be shown, and the means of transport
used are such, that the products will not deteriorate or cause contamination

during their transport,
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3. Within the framework of Conventions in force the Contracting Parties
shall endeavour to reduce, as far as possible, the physical controls of

perishable goods en route,
4. When goods have to be held pending the results of veterinary inspection,
the competent control services of the Contracting Parties shall arrange that

such storage shall take place with the minimum of Customs formalities and in

conditions providing for the quarantine safety and conservation of the goods.

Article 5

Goods in transit

Within the framework of Conventions in force the Contracting Parties
shall, as far as possible, dispense with the veterinary inspection of animal

products in transit in those circumstances where there is no risk of

contamination.

Article 6

. Co-operation

1, The veterinary inspection services shall co-operate with the
corresponding services of other Contracting Parties so as to expedite the
passage of goods subjected to veterinary inspection, inter alia, through the

exchange of useful information.
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2. When a consignment of perishable goods or live animals is intercepted
during veterinary inspection, the competent service shall endeavour to notify
the corresponding service of the country of exportation within as short a time
as possible, indicating the reasoné for ihe‘intérception and the measures

taken concerning the goods.
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Annex 4
PHYTOSANITARY INSPECTION
Article 1

Principles
Wherever carried out, phytosanitary inspection shall comply with the
principles laid down in this Convention, and particularly in annex 1 thereto.
Article 2
Definitions
The phytosanitary inspection defined in article 1 (e) of the present
Convention covers also the inspection of means and conditions of transport of
plants and plant products. It may also cover the measures aiming at the
conservation of endangered plant species.
Article 3

Information

Each Contracting pParty shall ensure that information on the following is
readily available to any person interested:

the goods subject to special phytosanitary conditions,
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the places where particular plants and plant products may be presented

for inspection,

the list of pests of plants and plant products for which prohibitions and

restrictions are in force,

the list of requifements as set out in laws and regulations concerning
phytosanitary inspection as well as their procedures of general
application,

Article 4

Organization of controls

1. The Contracting Parties shall endeavour:

to set up, where necessary and possible, appropriate phytosanitary
inspection, storage, and disinfestation and disinfection facilities, in

conformity with traffic requirements;

to facilitate the movement of goods, in particular through the
co-ordination of working hours of the phytosanitary and Customs services
and agreement to effect clearance of perishable goodsioutside normal

hours where their arrival has been notified in advance.

2. The phytosanitary inspection of plants and plant products may be
undertaken at points within the country provided that it can be shown, and the
means of transport used are such, that the goods will not cause infestation

during their transport.
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3. Within the framework of Conventions in force the Contracting ?ariies
shall endeavour to reduce, as far as possible, the phvsical contzsls of

perishable plants and plant products en route.

4. When goods have to be held pending the results of prv:tosanizar
inspection, the competent control services of the Contrazting Pac:ies shall
arrange that such storage shall take place with the minimu= of Zuszoms
ferwzlities and in conditions providing for the quararctine safe=: and

conservation of the goods.

Article 5.

Goods in transit

Within the framework of Conventions in force the Zcntractin: Parties
shall, as far as possible, dispense with the phytosanizz= Inscecz:ion of goods
in transit, unless such measures are necessary for the crczectizn ¢f their own

plants.

Article 6

Co-operation

1, The phytosanitary services shall co-operate with t=e corresocnding
services of other Contracting Parties so as to expedite =~e paczace of plants

and plant products subjected to phytosanitary inspectiz:., inter =zl:a, through

the exchange of useful information.
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2. When a consignment of plants or plant products is intercepted during

phytosanitary inspection, the competent service shall endeavour to notify the
corresponding service of the country of exportation within as short a time as
possible, indicéting.the reasons for the interception and the measures taken

concerning the goods.
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Annex 5

CONTROL OF COMPLIANCE WITH TECHNICAL STANDARDS

Article 1

Wherever carried out, the control of compliance with technical standards
relating to the goods covered by this Convention, shall comply with the
principles laid down in the Convention, and particularly in annex 1 thereto.

Article 2

Information

Each Contracting Party shall ensure that information on the following is

readily available to any person interested:
the standards applied by it,
the places where the goods may be presented for inspection,

the requirements as set out in laws and regulations concerning the
control of compliance with technical standards as well as their

procedures of general application.
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Article 3

Harmonization of standards

In the absence of international standards, Contracting Parties which
apply national standards shall endeavour to harmonize them by way of
international agreements.

Article 4

Organization of controls

1. The Contracting Parties shall endeavour:

to set up, where necessary and possible, stations for the control of
compliance with technical standards, in conformity with traffic

requirements;

to facilitate the movement of goods, in particular through the
co-ordination of working hours of the service responsible for the control
of compliance with technical standards and the Customs services and
agreement to effect clearance of perishable goods outside normal hours

where their arrival has been notified in advance.

2. The control of compliance with technical standards may also be undertaken
at points within the country provided that it can be shown, and the means of
transport used are such, that the goods, and especially perishable goods, will

not deteriorate during their transport.
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3. Within the framework of Conventions in force the Contracting Parties
shall endeavour to reduce, as far as possible, the physical controls en route
of perishable goods subjected to control of compliance with technical

standards.

4, The Contracting Parties shall organize control of compliance with
technical standards, harmonizing wherever possible the procedures of the
service responsible for these controls with those of any services responsible

for other controls and inspections.

5. In the case of perishable goods held pending the results of control of
compliance with technical standards, the cbmpetent control services of the
Contracting Parties shall ensure that the storage of the goods or the parking
of transport equipment shall take place with the minimum of Customs

formalities and in conditions providing for the conservation of the goods.

Article 5

Goods in transit

The controls of compliance with technical standards do not normally apply

to goods in through transit.

-33-



Article 6

Co-operation

1, The services responsible for the control of compliance with technical
standards shall co-operate with the corresponding services of other
Contracting Parties so as to expedite the passage of perishable goods
subjected to control of compliance withAtechhical standards, inter alia,

through the exchange of useful information.

2. When a consignment of perishable goods is intercepted during control of
compliance with technical standards, the competent service shall endeavour to
notify the corresponding service of the country of exportation within as short
a time as possible, indicating the reasons for the interception and the

measures taken concerning the goods,
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Annex 6

QUALITY CONTROL

Article 1

Principles

Wherever carried out, quality control of the goods covered by this
Convention, shall comply with the principles laid down in the Convention, and
particularly in annex 1 thereto.

Article 2

Information

Each Contracting Party shall ensure that information on the following is
readily available to any person interested:

the places where the goods may be presented for inspection,

the requirements as set out in laws and regulations concerning quality
control as well as their procedures of general application.
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Article 3

Organization of controls

1. The Contracting Parties shall endeavour:

to set up, where necessary and possible, quality control stations, in

conformity with traffic requirements;

to facilitate the movement of goods, in particular through the
co-ordination of working hours of the quality control and Customs
services and agreement to effect clearance of perishable goods outside

normal hours where their arrival has been notified in advance.

2. The quality control may be undertaken at points within the country
provided that the procedures used contribute to facilitate the international

movement of goods.

3. Within the framework of Conventions in force the Contracting Parties
shall endeavour to reduce, as far as possible, the physical controls en route

of perishable goods subjected to quality control.
4. The Contracting Parties shall organize quality control, harmonizing

wherever possible the procedures of the service responsible for this control

with those of any services responsible for other controls and inspections.
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Article 4

Goods in transit

Quality controls do not normally apply to goods in through transit.

Article 5

Co-operation

1. The quality control services shall co-operate with the corresponding
services of other Contracting Parties so as to expedite the passage of
perishable goods subjected to quality control, inter alia, through the
exchange of useful information.

2. When a consignment of perishable goods is intercepted during quality
control, the competent service shall endeavour to notify the corresponding
service of the country of exportation within as short a time as possible,
indicating the reasons for the interception and the measures taken concerning
the goods.
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Annex 7

RULES OF PROCEDURE OF THE ADMINISTRATIVE COMMITTEE
REFERRED TO IN ARTICLE 22 OF THIS CONVENTION

Article 1
Members

The members of the Administrative Committee shall be the Contracting

Parties to this Convention.

Article 2
Observers

1. The Administrative Committee may decide to invite the competent
administrations of all States which are not Contracting Parties, or
representatives of international organizations which are not Contracting

Parties, to attend, for questions which interest them, the sessions of the

Committee as observers.

2. However, without prejudice to article 1, the international organizations
referred to in paragraph 1 which are competent for the subjects dealt with in
the annexes to this Convention, shall have the right to participate as

observers in the work of the Administrative Committee.
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Article 3

Secretariat

The Secretariat of the Committee shall be provided by the Executive

Secretary of the Economic Commission for Europe.

Article 4

Convocations

The Executive Secretary of the Economic Commission for Burope shall

convene the Committee:
(1) two vears after the Convention entered into force;

(ii) thereafter, at a date fixed by the Committee, but not less

frequently than every five years;
(iii) at the request of the competent administrations of at least five
States which are Contracting Parties.
Article 5
Officers

The Committee shall elect a chairman and a vice-chairman on the occasion

of every session,

-39~



Article 6

guorum

A quorum consisting of not less than one third of the States which are
Contracting Parties is required for the purposes of taking decisions.

Article 7

Decisions

(i) Proposals shall be put to the vote.

(ii) Each State which is a Contracting Party represented at the session

shall have one vote.

(iil) wWhere article 16 (2) of the Convention applies, the regional
economic integration organizations parties to the Convention shall
have in case of voting only a number of votes equal to the total
votes allotted to their Member States which are also parties to the
Convention. 1In this latter case, these Member States do not

exercise their right to vote.

(iv) Subject to the provisions of subparagraph (v) below, proposals shall
be adopted by a simple majority of the members present and voting in
accordance with the conditions specified in subparagraphs (ii) and
(iii) above.
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(v) Amendments to this Convention shall be adopted by a two-thirds
majority of the members present and voting in accordance with the

conditions specified in subparagraphs (ii) and (iii) above.

Article 8

Report

Before the closure of its session, the Committee shall adopt its report.

Article 9

Supplementary provisions

In the absence of relevant provisions in this annex, the Rules of
Procedure of the Economic Commission for Europe shall be applicable, unless

the Committee decides otherwise.
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CONVENTION INTERNATIONALE SUR L'HARMONISATION
DES CONTROLES DES MARCHANDISES AUX FRONTIERES

Préambule

LES PARTIES CONTRACTANTES,
DESIREUSES d'améliorer la circulation internationale des marchandises,

CONSIDERANT la nécessité de faciliter le passage des marchandises aux

frontiéres,

CONSTATANT que des mesures de contrOle sont appliquées aux frontiéres par

différents services de contrdle,

RECONNAISSANT que les conditions d'exercice de ces contrdles peuvent &tre
largement harmonisées sans nuir & leur finalité, 2 leur bonne exécution et i

leur efficacité,

CONVAINCUES que l'harmonisation des contrdles aux frontiéres constitue un
des moyens importants d‘atteindre ces objectifs,

SONT CONVENUES de ce qui suit 3



CHAPITRE PREMIER -~ DISPOSITICNS GENERALES

Article premier - Définitions

Aux fins de la présente Convention, on entend :

a) Par "douane", les services administratifs responsables de
1l'application de la 1égislation douaniére et de la perception des droits et
taxes a 1l'importation et & l'exportation et qui sont également chargés de
l'application d'autres lois et réglements relatifs, entre autres, a

l'importation, au transit et a l'exportation de marchandises;

b) Par "contrdle de la douane”, l'ensemble des mesures prises en vue

d'assurer l'observation des lois et réglements que la douane est chargée

d'appliquers

c) Par "inspection médico-sanitaire", une inspection opérée pour 1la

protection de la vie et de la santé des personnes; 4 1l'exclusion de l'inspection

vétérinaires;

d) Par "inspection vétérinaire®, l'inspection sanitaire opérée sur les

animaux et les produits d'origine animale en vue de protéger la vie et la santé
des personnes et des animaux, ainsi que celle opérée sur les objets ou

marchandises pouvant servir de vecteurs de maladies des animaux;

e) Par "inspection phytosanitaire”, 1l'inspection destinée A empécher 1la

propagation et l'introduction au-deld des frontiéres nationales d'ennemis des

végétaux et produits végétaux;



£) Par "contrdle de conformité aux normes_ techniques®, le contrdle ayant
pour but de vérifier que les marchandises satisfont aux normes internationales

ou nationales minimales prévues par la législation et la réglementation y

afférentes;

g) Par "contrdle de la qualité®, tout contrdle autre que ceux mentionnés
ci-dessus visant A vérifier que les marchandises correspondent aux définitions
minimales de qualité, internationales ou nationales, prévues par la législation

et la réglementation y afférentes;
h) Par “"service de contrdle", tout service chargé d'appliquer tout ou

partie des contrdles ci-dessus définis ou tous autres contrdles normalement

appliqués A& 1'importation, & l'exportation ou au transit de marchandises.

Article 2 - Objectif

Afin de faciliter la circulation internationale des marchandises, la
présente Convention vise & réduire les exigences d'accomplissement des
formalités ainsi que le nombre et la durée des contrdles par, notamment, la
coordination nationale et internationale des procédures de contrdle et de leurs
modalités d'application. '

Article 3 - Champ d'application

1. La présente Convention s'applique & tous les mouvements de marchandises
importées, exportées ou en transit, qui traversent une ou plusieurs frontiéres

maritimes, aériennes ou terrestres.



2. La présente Convention s‘'applique & tous les services de contrdle des

Parties contractantes.

CHAPITRE II - HARMONISATION DES PROCEDURES

Article 4 - Coordination des contrdles

-

Les Parties contractantes s'engagent dans la mesure du possible a organiser
de fagon harmonisée 1l'intervention des services douaniers et des autres services

de contrdle.

Article 5 - Moyens des services

Pour assurer le bon fonctionnement des services de contrdle, les Parties
contractantes veilleront & ce que, dans la mesure du possible, et dans le cadre

de la législation nationale, soient mis & leur disposition :

a) Un personnel qualifié en nombre suffisant compte tenu des exigences du

trafics

b) Des matériels et des installations appropriés au contrdle, compte tenu

des modes de transport, des marchandises & contrdler et des exigences du trafic;

c) Des instructions officielles destinées aux agents de ces services pour
qu'ils agissent conformément aux accords et arrangements internationaux et aux

dispositions nationales en vigueur.



Article 6 - Coopération internationale

Les Parties contractantes s'engagent A coopérer entre elles et, en tant que
de besoin, & rechercher la coopération des organismes internationaux compétents,
pour atteindre les buts fixés par la présente Convention et en outre &
rechercher, le cas échéant, la conclusion de nouveaux accords ou arrangements

multilatéraux ou bilatéraux.

Article 7 - Coopération entre pays voisins

Dans le cas de franchissement d‘'une frontiére commune, les Parties
contractantes intéressées prendront, chaque fois gue cela est possible, les

mesures appropriées pour faciliter le passage des marchandises et, notamment

a) Elles s'efforceront d'organiser le contrdle juxtaposé des marchandises

et des documents, par la mise en place d'installations communes;
b) Elles s'efforceront d'assurer la correspondance :
- Des heures.d'ouve:ture des postes frontiéres,
- Des services de contrdle qui y exercent leur activité,
- Des catégories de marchandises, des modes de transport et des

régimes internationaux de transit douanier qui peuvent y étre

acceptés ou utilisés.



Article 8 - Echange d'informations

Les Parties contractantes se communiqueront mutuellement, sur demande, les
informations nécessaires & l'application de la présente Convention conformément

aux conditions énoncées dans les annexes.

Article 9 - Documents

1. Les Parties contractantes s'efforcetont de promouvoir, entre elles et avec
les organismes internationaux compétents, l'utilisation de documents alignés sur

la formule cadre des Nations Unies.

2. Les Parties contractantes accepteront les documents établis par tous
procédés techniques appropriés, pourvu que les réglementations officielles
relatives & leur libellé, & leur authenticité et & leur certification aient été
respectées et qu'ils soient lisibles et compréhensibles.

3. Les Parties contractantes veilleront & ce que les documents nécessaires
soient établis et authentifiés en stricte conformité avec la 1législation y
afférente.



CHAPITRE III - DISPOSITIONS RELATIVES AU TRANSIT

Article 10 - Marchandises en transit

1. Les Parties contractantes accorderont dans la mesure du possible un
traitement simple et rapide aux ﬁatchandises en transit, et en particulier a
celles qui circulent sous le couvert d'un régime international de transit
douanier, en se limitant dans leurs inspections aux cas dans lesquels les
circonstances ou les risques réels les justifient. En outre, elles tiendront
compte de la situation des pays sans littoral. Elles s'efforceront de prévoir
une extension des heures de dédouanement et de la compétence des postes de
douane existants, pour le dédouanement des marchandises qui circulent sous le

couvert d'un régime international de transit douanier.
2, Elles s'efforceront de faciliter au maximum le transit des marchandises

transportées dans des conteneurs ou autres unités de charge présentant une

sécurité suffisante.

CHAPITRE IV - DISPOSITIONS DIVERSES

hreicie 11 - O-ére public

1. Aucune disposition de la présente Convention ne fait obstacle &
1l'application des interdictions ou restrictions d'importation, d'exportation ou
de transit, imposées pour des raisons d'ordre public, et notamment de sécurité
publique, de moralité publique, de santé publique, ou de protection de
l'environnement, du patrimoine culturel ou de la propriété industrielle,

commerciale et intellectuelle.



2. Néanmoins, toutes les fois que ce sera possible et sans préjudice de
1'efficacité des contrdles, les Parties contractantes s'efforceront d'appliquer
aux contrdles liés & l'application des mesures mentionnées au paragraphe 1
ci-dessus, les dispositions de la présente Convention, notamment celles gui font
1'objet des articles 6 a 9.

Article 12 - Mesures d'urgence

1. Les mesures d'urgences que les Parties contractantes peuvent &tre amenées A
prendre en raison de circonstances particuliéres doivent &tre proportionnées aux
causes qui les motivent et &étre suspendues ou abrogées lorsque ces motifs

disparaissent.
2. Chaque fois que cela sera possible sans nuire & l'efficacité des mesures,

les Parties contractantes publieront les dispositions relatives & de telles

mesures.

Article 13 - Annexes

1. Les annexes de la présente Convention font partie intégrante de ladite

Convention.

2. De nouvelles annexes relatives i d'autres secteurs de contrdle peuvent &tre
ajoutées & la présente Convention, conformément & la procédure énoncée aux
articles 22 ou 24 ci-aprés.



Article 14 - Relations avec d‘autres traités

Sans préjudice des dispositions de l'article 6, la présente Convention ne
porte pas atteinte aux droits et aux obligations résultant de traités que les

Parties contractantes & la présente Convention avaient conclus avant de devenir

Parties contractantes a celle-ci.

Article 15

La présente Convention ne fait pas obstacle & l'application de facilités
plus grandes que deux ou plusieurs Parties contractantes voudraient s'accorder
entre elles, ni au droit pour les organisations d'intégration économique
régionale visées & l'article 16 qui sont Parties contractantes d'appliquer leur
propre législation aux contrdles exercés a leurs frontiéres intérieures, i
condition de ne diminuer en aucun cas les facilités découlant de la présente

Convention.

Article 16 ~ Signature, ratification, acceptation, approbation et adhésion

1. La présente Convention, déposée auprés du Secrétaire général de
1'Organisation des Nations Unies, est ouverte & la participation de tous les
Etats et des organisations d'intégration économique régionale constituées par
des Etats souverains et ayant compétence pour négocier, conclure et appliquer
des acéords internationaux dans les matiéres couvertes par la présente

Convention.



2. Les organisations d'intégration économique régionale visées au paragraphe 1
pourront, pour les questions qui relévent de leur compétence, exercer en leur
nom propre les droits et s'acquitter des responsabilités que la présente
Convention confére par ailleurs a leurs Etats membres qui sont Parties
contractantes & la présente Convention. En pareil cas, les Etats membres de ces

organisations ne seront pas habilités & exercer individuellement ces droits, y

compris le droit de vote.

3. Les Etats et les organisations d'intégration économique régionale précitées

peuvent devenir Parties contractantes & la présente Convention 3

a) ° En déposant un instrument de ratification, d'acceptation ou

d'approbation aprés l'avoir signée; ou

b) En déposant un instrument d'adhésion.
4. La présente Convention sera ouverte du f "'a{lu'/ 1723 jusqu'au 3/ mmars /§7finclus,
A 1'0Office des Nations Unies a Genéve, & la signature de tous les Etats et des
organisations d'intégration économique régionale visées au paragraphe 1.

5. A partir du |¢r a/ﬁ/ 4? ?// elle sera aussi ouverte & leur adhésion.

6. Les instruments de ratification, d'acceptation, d'approbation ou d‘'adhésion

seront déposés auprés du Secrétaire général de 1l'Organisation des Nations Unies.
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Article 17 - Entrée en vigqueur

LY

1. La présente Convention entrera en vigueur trois mois aprés la date i
laquelle cing Etats auront déposé leur instrument de ratification,

d'acceptation, d'approbation ou d'adhésion.

2. Aprés que cing Etats auront déposé leur instrument de ratification,
d'acceptation, d'approbation ou d'adhésion, la présente Convention entrera en
vigueur, pour toutes les nouvelles Parties contractantes, trois mois aprés la

date du dépdt de leur instrument de ratification, d'acceptation, d'approbation

ou d'adhésion.

3. Tout instrument de ratification, &'acceptotisn, ¢'aprprobation ou
d'adhésion déposé aprés l'entrée en vigueur d'un amendement & la présente
Convention sera considéré comme s'appliquant au texte modifié de la présente

Convention.

4. Tout instrument de cette nature déposé aprés l'acceptation d'un amendement,
conformément & la procédure de l'article 22, mais avant son entrée en vigueur,

sera considéré comme s'appliquant au texte modifié de la présente Convention i

la date de l'entrée en vigueur de l'amendement.

Article 18 - Dénonciation

1. Toute Partie contractante pourra dénoncer la présente Convention par

notification adressée au Secrétaire général de l'Organisation des Nations Unies.

2, La dénonciation prendra effet six mois aprés la date & laquelle le

Secrétaire général en aura regu notification.
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Article 19 - Extinction

Si, aprés l'entrée en vigueur de la présente Convention, le nombre des
Etats qui sont Parties contractantes se trouve ramené a moins de cing pendant
une période quelconque de douze mois consécutifs, la présente Convention cessera

*

de produire ses effets 3 partir de la fin de ladite période de douze mois.

Article 20 - Réglement des différends

1. Tout différend entre deux ou plusieurs Parties contractantes touchant
1'interprétation ou l'application de la présente Convention sera, autant que
possible, réglé par voie de négociation entre les Parties en litige ou d'une

autre maniére.

2. Tout différend entre deux ou plusieurs Parties contractantes concernant
1'interprétation ou l'application de la présente Convention qui ne peut étre
réglé de la maniére prévue au paragraphe 1 du présent article sera soumis, a la
requéte de 1l'une d'entre elles, a un tribunal arbitral composé de la fagon
suivante : chacune des parties au différend nommera un arbitre et ces arbitres
désigneront un autre arbitre qui sera président. Si, trois mois apreés avoir
regu une requéte, l'une des parties n'a pas désigné d'arbitre, ou si les
arbitres n'ont pu choisir un président, l'une quelconque de ces parties pourra
demander au Secrétaire général de 1'Organisation des Nations Unies de procéder &

la nomination de l'arbitre ou du président du tribunal arbitral.
3. La décision du tribunal arbitral constitué conformément aux dispositions du

paragraphe 2 sera définitive et aura force obligatoire pour les parties au
différend.
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4. Le tribunal arbitral arrétera son propre réglement intérieur.

5. Le tribunal arbitral prendra ses décisions a la majorité et sur la base des
traités existant entre les parties au différend et des régles générales de droit

international.

6. Toute controverse qui pourrait surgir entre les parties au différend au
sujet de l'interprétation ou de l'exécution de la sentence arbitrale pourra étre
portée par l'une des parties devant le tribunal arbitral qui a rendu la sentence

pour étre jugée par lui.

7. Chaque partie au différend supporte les frais de son propre arbitre et de
ses représentants au sein de la procédure arbitrale; les frais relatifs a la
présidence et les autres frais sont supportés par parts égales par les parties

au différend.

Article 21 - Réserves

1. Toute Partie contractante pourra, au moment ol elle signera, ratifiera,
acceptera ou approuvera la présente Convention ou y adhérera, déclarer qu'elle
ne se considére pas liée par les paragraphes 2 a 7 de l'article 20 de la
présente Convention. Les autres Parties contractantes ne seront pas liées par
ces paragraphes envers toute Partie contractante qui aura formulé une telle

réserve.

2, Toute Partie contractante qui aura formulé une réserve conformément au
paragraphe 1 du présent article pourra & tout moment retirer cette réserve par
une notification adressée au Secrétaire général de 1'Organisation des

Nations Unies.
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3. A l'exception des réserves prévues au paragraphe 1 du présent article,

aucune réserve a la présente Convention ne sera admise.

Article 22 - Procédure d'amendement de la présente Convention

1. La présente Convention y compris ses annexes pourra étre modifiée sur
proposition d'une Partie contractante suivant la procédure prévue dans le

présent article.

2. Tout amendement proposé a la présente Convention sera examiné par un Comité
de gestion composé de toutes les Parties contractantes conformément au Réglement
intérieur faisant 1l'objet de 1l'annexe 7. Tout amendement de cette nature
examiné ou élaboré au cours de la réunion du Comité de gestion et adopté par le
Comité sera communiqué par le Secrétaire général de l'Organisation des Nations

Unies aux Parties contractantes pour acceptation.

3. Tout amendement proposé communiqué en application des dispositions du
paragraphe précédent entrera en vigueur pour toutes les Parties contractantes
trois mois aprés l'expiration d'une période de douze mois suivant la date 2
laquelle la communication a été faite si, pendant cette période, aucune
objection 3 l'amendement proposé n'a été notifiée au Secrétaire général de
1'Organisation des Nations Unies par un Etat qui est Partie contractante ou par
une organisation d'intégration économique régionale, elle-méme Partie
contractante, qui agit alors dans les conditions définies au paragr;phe 2 de

l'article 16 de la présente Convention.
4. Si une objection a l'amendement proposé a été notifiée conformément aux

dispositions du paragraphe 3 du présent article, 1l'amendement sera réputé ne pas

avoir été accepté et n'aura aucun effet.
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Article 23 - Demandes, communications et objections

Le Secrétaire général de l'Organisation des Nations Unies informera toutes
les Parties contractantes et tous les Etats de toute demande, communication ou
objection faite en vertu de l'article 22 et de la date d'entrée en vigueur d'un

amendement.

Article 24 - Conférence de révision

Apres que la présente Convention aura été en vigueur pendant cing ans,
toute Partie contractante pourra, par notification adressée au Secrétaire
général de 1'Organisation des Nations Unies, demander la convocation d'une
conférence & l'effet de réviser la présente Convention, en indiquant les

propositions & examiner i cette conférence. En pareil cas :

i) Le Secrétaire général de l'Organisation des Nations Unies notifiera
cette demande & toutes les Parties contractantes et les invitera i
présenter, dans un délai de trois mois, les observations que ces
propositions appellent de leur part, ainsi que les autres propositions

qu'elles voudraient voir examiner par la conférence.

ii) Le Secrétaire général de 1'Organisation des Nations Unies communiquera
de méme & toutes les Parties contractantes le texte des autres
propositions éventuelles et convoquera une conférence de révision si,
dans un délai de six mois & dater de cette communication, le tiers au
moins des Parties contractantes lui notifient leur assentiment & cette

convocation,
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iii) Toutefois, si le Secrétaire général de 1l'Organisation des
Nations Unies estime qu'une proposition de révision est assimilable &
une proposition d'amendement au sens du paragtaphe 1 de l'article 22,
fo Portie contraclante G a eyt
.11 pourra, avec l'accord de ,Heuteur-de la proposition, mettre en
oeuvre la procédure d'amendement prévue par l'article 22 au lieu de la

procédure de révision.

Article 25 - Notifications

Outre les notifications et communications prévues aux articles 23 et 24, le
Secrétaire général de 1l'Organisation des Nations Unies notifiera a tous les

Etats :

a) Les signatures, ratifications, acceptations, approbations et adhésions

au titre de l'article 16;

b) Les dates d'entrée en vigueur de la présente Convention conformément a
1'article 17;

c) Les dénonciations au titre de l'article 18;
4a) L'extinction de la présente Convention au titre de l'article 19;

e) Les réserves formulées au titre de l'article 21.
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Article 26 - Exemplaires certifiés conformes

Aprés le 3/ hars /779,19 Secrétaire général de 1l'Organisation des
Nations Unies transmettra deux exemplaires certifiés conformes de la présente
Convention & chacune des Parties contractantes et & tous les Etats qui ne sont

pas Parties contractantes.

PAIT & ééﬂf}’f , le 2/ velobre /?J,[. en un seul original dont les textes
anglais, espagnol, frangais et russe font également foi.

EN FOI DE QUOI, les plénipotentiaires soussignés, diiment autorisés a cet

effet, ont signé la présente Convention.
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Annexe '1
HARMONISATION DES CONTROLES DOUANIERS ET DES AUTRES CONTROLES

Article premier

Princiges

1. Compte tenu de la présence de la douane d toutes les frontiéres et du
caractére général de son intervention, les autres contrdles sont dans la mesure

du possible organisés de fagon harmonisée avec les contrdles douaniers.

2. En application de ce principe, il est possible le cas échéant d'effectuer
tout ou partie de ces contrdles ajilleurs qu'a la frontiére, pourvu gue les
procédures utilisées contribuent & faciliter la circulation internationale des

marchandises.

Article 2
1. La douane sera tenue exactement informée des prescriptions légales ou
réglementaires pouvant entrainer l'intervention de contrdles autres que

douaniers.

2. Lorsque d'autres contrdles sont jugés nécessaires, la douane veillera i ce

que les services intéressés en soient avisés et elle coopérera avec eux.
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Article 3

Organisation des contrdles

l. Lorsque plusieurs contrdles doivent &tre effectués en un méme lieu, les
services compétents prendront toutes dispositions utiles pour les effectuer si
possible en une seule fois avec le minimum de délai. 1Ils s'efforceront de

coordonner leurs exigences en matiére de documents et d'informations.

2, En particulier, les services compétents prendront toutes dispositions
utiles pour que le personnel et les installations nécessaires soient disponibles

au lieu ol s‘'effectuent les contrdles.

3. La douane pourra, par délégation expresse des services compétents,
effectuer pour leur compte tout ou partie des controles dont ces services ont la
charge. En ce cas, ces services veilleront 3 fournir & la douane les moyens
nécessaires.

Article 4

Résultat des contrdles

1. Pour tous les aspects visés par la présente Convention, les services de
contrdle et la douane échangeront toutes les informations utiles dans les plus

brefs délais possibles en vue de garantir l'efficacité des contrdles.
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2. Sur la base des résultats des contrdles effectuds, le service compétent
décidera du sort qu'il entend réserver aux marchandises, et il en informera si
nécessaire les services compétents pour les autres contrdles. Sur la base de

" cette décision, la douane affectera aux marchandises le régime douanier

approprié.
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Annexe 2

INSPECTION MEDICO-SANITAIRE

Article premier

Principes

L'inspection médico-sanitaire s'exerce, quel que soit le lieu ol elle est
effectuée, selon les principes définis par la présente Convention et en
particulier son annexe 1.

Article 2

Informations

Chaque Partie contractante fera en sorte que des renseignements sur les

points ci-aprés puissent étre facilement obtenus par toute personne intéressée :

LY

Les marchandises assujetties & une inspection médico-sanitaire,

Les lieux ol les marchandises en cause peuvent &tre présentées 3

1'inspection,

Les prescriptions légales et réglementaires relatives & l‘inspection
médico-sanitaire ainsi gue leurs procédures d'application générale.
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Article 3

Orgqanisation des contrdles

1. Les services de contrdle veilleront & ce que les installations nécessaires
soient disponibles aux points frontiére ouverts i l'inspection médico~sanitaire.

2. L'inspection médico-sanitaire pourra aussi s'effectuer en des points situés
a l'intérieur du pays s'il est démontré, en raison des justifications produites
et des techniques de transport employées, que les marchandises ne peuvent

s'altérer ni donner lieu & contamination pendant leur transport.

3. Dans le cadre des conventions en vigueur, les Parties contractantes
s'efforceront de réduire autant que possible les contrdles matériels des

marchandises périssables en cours de route.

4. Lorsque les marchandises doivent étre stockées en l'attente des résultats
de 1'inspection médico-sanitaire, les services de contrdle compétents des
Parties contractantes feront le nécessaire pour que ce dépdt soit effectué dans
des conditions permettant la conservation des marchandises et avec le minimum de

formalités douaniéres.
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Article 4

Marchandises en. transit

Dans le cadre des conventions en vigueur, les Parties contractantes
renonceront autant que possible & l'inspection médico-sanitaire des marchandises
en cours de transit pour autant qu‘aucun risque de contamination ne soit &

craindre.

Article 5

Coopération

1. Les services d'inspection médico-sanitaire coopéreront avec les services
homologues des autres Parties contractantes afin d'accélérer le passage des
machandises périssables soumises & 1'inspection médico-sanitaire, notamment par

1l'échange d'informations utiles.

2, Lorsqu'un envoi de marchandises périssables est intercepté lors de
1l'inspection médico-sanitaire, le service responsable s'efforcera d'en informer
le service homologue du pays d'exportation dans les délais les plus brefs, en
indiguant les motifs de l'interception et les mesures prises en ce qui concerne

les marchandises.
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Annexe 3’

INSPECTION VETERINAIRE

Article premier

Principes

L'inspection vétérinaire s'exerce, quel que soit le lieu ol elle est

effectuée, selon les principes définis par la présente Convention et en
particulier son annexe 1.

Article 2
Définitions

L'inspection vétérinaire définie 3 1'alinéa d) de l'article premier de la
présente Convention s'étend également 3 l'inspection des moyens et des
conditions de transport des animaux et des produits animaux. Elle peut
comprendre également les inspections portant sur la qualité, les normes et les
réglenentations diverses, comme celles visant la conservation des especes

menacées d'extinction qui, pour des raisons d'efficacité, sont souvent associées
a& 1l'inspection vétérinaire.
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Article 3

Informations

Chaque Partie contractante fera en sorte que des renseignements sur les
points ci-aprés puissent étre facilement obtenus par toute personne intéressée :

Les marchandises assujetties 3 une inspection médico-sanitaire,
Les lieux ol les marchandises peuvent étre présentées a 1'inspection,
Les maladies dont la déclaration est obligatoire,

S

Les prescriptions légales et réglementaires relatives & l'inspection

vétérinaire ainsi que leurs procédures d'application générale.

Article 4

Organisation des contrdles

1. Les Parties contractantes s'efforceront :
D'établir, en tant gue de besoin et ol cela est possible, des installations

appropriées pour l'inspection vétérinaire, correspondant aux exigences du
trafic,:
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pDe faciliter la circulation des marchandises, notamment par la coordination
des horaires de travail des services vétérinaires et des services
douaniers, et l'acceptation de l‘'exécution des formalités en dehors des

horaires normaux, lorsque l'arrivée des marchandises a été annoncée au

préalable.

2. L'inspection des produits animaux pourra aussi s'effectuer en des points
situés a 1'intérieur du pays pour autant que, en raison des justifications
produites et des movens de transport utilisés, les produits ne puissent

s'altérer ni donner lieu & contamination pendant leur transport.

3. Dans le cadre des conventions en vigueur, les Parties contractantes
s'efforceront de réd:ire autant que possible les contrdles matériels des

marchandises périssat-ies en cours de route.

4. Lorsque les marchaniises doivent étre stockées en l'attente des résultats
de l'inspection vétér:naire, les services de contrdle compétents des Parties
contractantes feron: -2 nécessaire pour gue ce dépdt soit effectué avec le
minimum de formalites 3ouaniéres, dans des conditions permettant la sécurité de

quarantaine et la conservaticn des marchandises.

Article 5

varchandises en transit

Dans le cadre 23 ~onventions en vigueur, les Parties contractantes
renonceront autan: T2 fossizle 3 l'inspection vétérinaire des produits animaux
en cours de trans:: TooI 2:tant gu'aucun risgue de contamination ne soit i

craindre.
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Article 6

Coopération

1. Les services d'inspection vétérinaire coopéreront avec les services
homologues des autres Parties contractantes afin d'accélérer le passage des

marchandises soumises & l'inspection vétérinaire, notamment par 1l'échange

d'informations utiles.

2. Lorsgqu'un envoi de marchandises périssables ou d'animaux sur pied est
intercepté lors de l'inspection vétérinaire, le service responsane s'efforcera
d'en informer le service homologue du pays d'exportation dans les‘délais les
plus brefs, en indiquant les motifs de l'interception et les mesures prises en

ce qui concerne les marchandises.
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Annexe 4

INSPECTION PHYTOSANITAIRE

Article premier

Principes

L'inspection phytosanitaire s'exerce, quel que soit le lieu ol elle est
effectuée, selon les principes définis par la présente Convention et en
particulier son annexe 1.

Article 2

Définitions

a

L'inspection phytosanitaire définie 3 l1'alinéa e) de l'article premier de
la présente Convention s'étend également i 1'inspection des moyens et des
conditions de transport des végétaux et des produits végétaux. Elle peut
comprendre également la mesure visant la conservation des espéces végétales

menacées d'extinction.
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Article 3

Informations

Chague Partie contractante fera en gsorte que des renseignements sur les

points ci-aprés puissent étre facilement obtenus par toute personne intéressée :
Les marchandises assujetties 3 des conditions phytosanitaires spéciales,

Les lieux ol certains végétaux et produits végétaux peuvent &étre présentés

& l'inspection,

La liste des ennemis des végétaux et produits végétaux pour lesquels des

interdictions ou des restrictions sont en vigueur,

Les prescriptions légales et réglementaires relatives & 1'inspection
phytosanitaire ainsi que leurs procédures d'application générale.

Article 4

Organisation des contrdles

1. Les Parties contractantes s'efforceront :
D'établir, en tant que de besoin et ol cela est possible, des installations

appropriées pour 1l'inspection phytosanitaire, le stockage, la

aésinsectisation et la désinfection, correspondant aux exigences du trafic,
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De faciliter la circulation des marchandises, notamment par la coordination
des horaires de travail des gservices phytosanitaires et des services
douaniers, et l'acceptation de 1'exécution, en dehors des horaires normaux,
des formalités pour les marchandises périssables, lorsque l'arrivée de

celles-ci a été annoncée au préalable.

2, L'inspection phytosanitaire des végétaux et des produits végétaux pourra
aussi s'effectuer en des points situés a l'intérieur du pays, pour autant que,
en raison des justifications produites et des moyens de transport utilisés, les

marchandises ne puissent donner lieu & infestation pendant leur transport.

3. Dans le cadre des conventions en vigueur, les Parties contractantes
s'efforceront de réduire autant que possible les contrdles matériels des

végétaux et produits végétaux périssables en cours de route.

4. Lorsque les marchandises doivent &tre stockées en l'attente des résultats
de l'inspection phytosanitaire, les services de contrdle compétents des Parties

contractantes feront le nécessaire pour que ce dépdt soit effectué avec le

minimum de formalités douaniéres, dans des conditions permettant la sécurité de

quarantaine et la conservation des marchandises.

Article 5

Marchandises en transit

Dans le cadre des conventions en vigueur, les Parties contractantes
renonceront autant que possible A 1l'inspection phytosanitaire des marchandises
en cours de transit, sauf si cette mesure est nécessaire pour la protection de

leurs propres végétaux.
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Article 6

Coopération

1. Les services phytosanitaires coopéreront avec les services homologues des
autres Parties contractantes afin d'accélérer le passage des végétaux et des
produits végétaux soumis & 1'inspection phytosanitaire, notamment par 1'échange

d'informations utiles.

2, Lorsqu'un envoi de végétaux ou de produits végétaux est intercepté lors de
1'inspection phytosanitaire, le service responsable s'efforcera d'en informer le
service homologue du pays d'exportation dans les délais les plus brefs, en

indiquant les motifs de l'interception et les mesures prises en ce qui concerne

les marchandises.
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Annexe 5

CONTROLE DE LA CONFORMITE AUX NORMES TECHNIQUES

Article premier

Principes

Le contrdle de la conformité aux normes techniques relatives aux
marchandises visées par la présente Convention s'applique, quel gue soit le lieu
ol il est exercé, selon les principes définis par la présente Convention et en

particulier son annexe 1.

Article 2

Informations

Chague Partie contractante fera en sorte que des renseignements sur les

points ci-aprés puissent étre facilement obtenus par toute personne intéressée :
Les normes qu'elle applique,
Les lieux ol les marchandises peuvent &tre présentés & l'inspection,
Les prescriptions légales et réglementaires relatives au contrdle de la

conformité aux normes techniques, ainsi que leurs procédures d'application

générale.
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Article 3

Harmonisation des normes

En l'absence de normes internationales, les Parties contractantes

appliquant des normes nationales s'efforceront de les harmoniser par voie

d'accords internationaux.

1.

Article 4

Organisation des contrdles

Les Parties contractantes s'efforceront :

D'établir, en tant que de besoin et ol cela est possible, des postes de
contrdle de conformité aux normes techniques correspondant aux exigences du
trafic,

De faciliter la circulation des marchandises, notamment par la coordination
des horaires de travail du service chargé du contrdle de conformité aux
normas techniques et des services douaniers, et l'acceptation de
l'exécution, en dehors des horaires normaux, des formalités pour les
marchandises périssables, lorsque l'arrivée de celles-ci a été annoncie au
préalable.
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2. Le contrdle de conformité aux normes techniques pourra aussi s'effectuer en
des points situés i 1'intérieur du pays, pour autant que, en raison des
justifications produites et des moyens de transport utilisés, les marchandises
et tout particuliérement les produits périssables ne puissent s'altérer pendant

leur transport.

3. Dans le cadre des conventions en vigueur, les Parties contractantes
s'efforceront de réduire autant que possible les contrdles matériels, en cours
de route, des marchandises périssables soumises au contrdle de conformité aux

normes techniques.

4, Les Parties contractantes organiseront le contrdle de conformité aux normes
technigues en harmonisant, chaque fois que cela est possible, les procédures
respectives du service responsable de ces contrdles et, le cas échéant, des

services compétents pour les autres contrdles et inspections.

5. Dans le cas de marchandises périssables retenues en l'attente des résultats
du contrdle de conformité aux normes techniques, les services de contrdle
compétents des Parties contractantes veilleront & ce que l'entreposage des
marchandises ou le stationnement des engins de transport soit effectué avec le
minimum de formalités douaniéres, dans des conditions permettant la conservation

des marchandises.

Article 5

Marchandises en transit

Le contrble de conformité aux normes techniques ne s'applique normalement

pas aux marchandises en transit direct.
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Article 6

Coogération

1. Les services responsables du contrdle de conformité aux normes techniques
coopéreront avec les services homologues des autres Parties contractantes afin
d'accélérer le passage des marchandises périssables soumises au contrdle de

conformité aux normes technigues, notamment par l'échange d'informations utiles.

2. lorsqu'un envoi de marchandises périssables est intercepté lors du contrdle
de conformité aux normes techniques, le service responsable s'efforcera d'en
informer le service homologue du pays d'exportation dans les délais les plus
brefs, en indiquant les motifs de l'interception et les mesures prises en ce qui

concerne les marchandises.
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Annexe 6

CONTROLE DE LA QUALITE

Article premier

Principes

Le contrdle de la qualité relatif aux marchandises visées par la présente
Convention s'applique, quel que soit le lieu ol il est exercé, selon les

principes définis par la présente Convention et en particulier son annexe 1.

Chaque Partie contractante fera =- sorte que des renseignements sur les

points ci-arrés puissent étre facilemz-: obtenus par toute personne intéressée 3

Les l:2ux ol les marchandises pe-Tent étre présentées a 1'inspection,

Les prescriptions légales et réc_s=entaires relatives au contrdle de la

qualizé, ainsi que leurs procédu-=:z d'application générale.

[
L
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Article 3

Organisation des contrdles

1. Les Parties contractantes s'efforceront :

D'établir, en tant que de besoin et ol cela est possible, des postes de

contrdle de la qualité, correspondant aux .exigences du trafic,

De faciliter la circulation des marchandises, notamment par la coordination
des horaires de travail du service chargé du contrdle de la qualité et des
services douaniers, et l'acceptation de l'exécution, en dehors des horaires
normaux, des formalités pour les marchandises périssables, lorsque

l'arrivée de cellés-ci a été annoncée au préalable.

LY

2. Le contrdle de la qualité pourra aussi s'effectuer en des points situés &
l'intérieur du pays pourvu que les procédures utilisées contribuent a faciliter

la circulation internationale des marchandises.

3. Dans le cadre des conventions en vigueur, les Parties contractantes
s'efforceront de réduire autant que possible les contrdles matériels, en cours

de route, des marchandises périssables soumises au contrdle de la qualité.

4. Les Parties contractantes organiseront le contrdle de la qualité en
harmonisant, chaque fois que cela est possible, les procédures respectives du
service responsable de ces contrdles et, le cas échéant, des services compétents

pour les autres contrdles et ipspections.
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Article 4

Marchandises en transit

Les contrdles de qualité ne s'appliquent normalement pas aux marchandises

en transit direct.

Article 5

Coopération

1. Les services de contrdle de la qualité coopéreront avec les services
homologues des autres Parties contractantes afin d'accélérer le passage des
marchandises périssables soumises au contrdle de la qualité, notamment par

1'échange d'informations utiles.

2, - Lorsqu'un envoi de marchandises périssables est intercepté lors du contrdle
de la qualité, le service responsable s'efforcera d'en informer le service
homologue du pays d'exportation dans les délais les plus brefs, en indiquant les
motifs de 1'inte:ceptioﬁ et les mesures prises en ce qui concerne les

marchandises.
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Annexe 7

REGLEMENT INTERIEUR DU COMITE DE GESTION VISE A L'ARTICLE 22
DE LA PRESENTE CONVENTION

Article premier

Membres
Les membres du Comité de gestion sont les Parties contractantes a la
présente Convention.
Article 2

Observateurs

1. Le Comité de gestion peut décider d'inviter les administrations compétentes
des Etats qui ne sont pas des parties contractantes, ou des représentants
d'organisations internationales qui ne sont pas partieé contractantes, pour les
guestions qui les intéressent, a assister & ses sessions en gualité

d'observateurs.

2. Toutefois, sans préjudice de l'article premier, les organisations
internationales visées au paragraphe 1, compétentes en ce qui concerne les
matiéres traitées par les annexes 3 la présente Convention, participent de droit

aux travaux du Comité de gestion en tant qu'observateurs.
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Article 3
Secrétariat

Le secrétariat du Comité est fourni par le Secrétaire exécutif de la

Commission économigue pour 1l'Europe.

Article 4

Convocations

Le Secrétaire exécutif de la Commission économique pour 1'Europe convoque
le Comité :

i) Deux ans aprés l'entrée en vigueur de la Conventions

ii) Par la suite, & une date fixée par le Comité, mais au moins tous les

cing ans;

iii) A la demande des administrations compétentes d'au moins cing Etats qui

sont Parties contractantes.

Article 5
Bureau

Le Comité élit un président et un vice-président 3 l'occasion de chacune de
ses sessions.
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Article 6

guor um

Un quorum d'au moins le tiers des Etats qui sont Parties contractantes est

nécessaire pour rendre des décisions.

i)

ii)

iii)

iv)

Article 7

Décisions

Les propositions sont mises aux voix.

Chaque Etat qui est Partie contractante, représenté i la session,

dispose d'une voix.

En cas d'application du paragraphe 2 de l'article 16 de la Convention,
les organisations d'intégration économique régionale Parties & 1la .
Convention ne disposent en cas de vote que d'un nombre de voix égal au
total des voix attribuables a leurs Etats membres également Parties 3
la Convention. Dans ce dernier cas ces Etats membres n'exercent pas

leur droit de vote.

Sous réserve des dispositions de 1'alinéa v) ci-dessous, les
propositions sont adoptées a la majorité simple des membres présents
et votants selon les conditions définies aux alinéas ii) et iii)

ci-dessus.
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v) Les amendements a la présente Convention sont adoptés & la majorité
des deux tiers des membres présents et votants selon les conditions

définies aux alinéas ii) et iii) ci-dessus.

Article 8

Rapport

Le Comité adopte son rapport avant la cldture de sa session.

Article 9

Dispositions complémentaires

En l'absence de dispositions pertinentes dans la présente annexe, le
Réglement intérieur de la Commission économique pour 1'Eurnpe est applicable,

sauf si le Comité en décide autrement.
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MEXIYHAPOIOHASI KOHBEHIMA O COTJIACOBAHIY YCIOBMIA
ITPOBEIEHNA KOHTPOJISI I'PY30B HA TI'PAHIIIAX

ngaubxna

Joropapusawmuecs CTODOHH,
xenasg yAYyUOMTL MEXOYHAPONHHE NEPEeBO3KY TIpPY30B,
NpUHMMAasS BO BHUMAHWE HEOOXONUMOCTH COREefiCTBUA NPOXOXNEHUD

TDY30B uYepe3 IpaHULH,

OTMeuas, UTO MEepH KOHTDOJSS OCYMECTBIAKWTCH Ha TrpaHKUax
P83NNUHHMY CIyxXOaMy KOHTDOJSA,

NIpU3HABag, UTO JCIOBUA NPOBENEHUS 3THUX BUNOB KOHTPONA
MOTyT OHTEP B 3HAUMTENBHO} Mepe COrJiIacOBaHK 0e3 HaHeCeHUs
ymepfa ¥x ueNfiM, UX HarnexameMy NPOBEIEHNW ¥ 6e3 CHUXEeHUd Ux
afPeKTUBHOCTH,

o] Uy yOexXIeHs, UTO COrjnacoBAHME YCIOBUL NPpOBENEHVA NO-
TPAHUYHOrO KOHTPOJHA NpEACTaBIAET CO00ii OOHO U3 BAXHHX CPeICTB
IJi JDOCTUXEHUR 3TUX uenei,

COTJIACHUJINCE O HUXECJIeNYImeEM:

TJABA I - OBLIE IONIOKEHVA

Crarra 1 - OnpenmeneHus

B cooreercTEUM c Hacroameii KonBeruwmeii:

8) non “ramoxueii" noxpasymMeraeTcs TOCYR&PCTBEHHAS CIyxX-
6a, KOTOpas HeCeT OTBETCTBEHHOCTH 38 ofeclleueHUe BHIONHEHHA
TaMOXEHHOTO 38KOHOHNATENBCTBA ¥ COOD UMONOPTHHX ¥ 3KCHODPTHHX
NOmWAWH ¥ HAJIOTOB, & TaKXe 38 NPUMEHEeHWe NpPYruxX 3I8KOHOB U Npa-
BMJI, Kacapmwxcs, Cpenu npouero, BBO3&, TPAH3UTA U BHBO3A Tpy-
30B;



b) nox "TaMOXEHHHM KOHTpOJXeM" nmompa3l3yMeBawnTCH MeDpH, Npu-
MEeHfeMHEe E lenfgx obeclleueHUs BHIOJHEHUR 38KOHOB ¥ Npasui, 3a
COGNIOEHNE KOTOPHX HECYT OTBETCTEEHHOCTh TAMOXHM;

¢c) mnopm "MeOMKO-CaHUTADHHM KOHTponeM" mnmompasyueBaeTcs
KOHTPONL, OCymeCTBAAEMHY{ B LeNAX OXpaHH XW3HM ¥ 3INOPOBBLA nomell,
38 MCHKIOYEHUEM BEeTEPWHADHOI'O KOHTPOINSN;

d) nmnox "BeTepUHapHHM KOHTpoOneM" nompasyMeBaeTcs CRHUTEp~
HH{i KOHTDOJb, OCYMECTBAAEMH} B OTHOmMEHUN XUBOTHHX ¥ NPOAYKTOB
XVBOTHOTO NpPOMCXOXIEHUA C ULENbO SamMUTH XW3HM ¥ 3A00POBBRA nwoneii
¥ XMBOTHHX, & TA&KXe KOHTDONL NPEIMETOB WIN IPY30B, KOTODHE
MOryT SBIATLHCH NEepeHOCUUKamM¥ Conel3Heil XWBOTHHX;

e) nonm "UTOCEHUTADHHM XOHTpPOJEeM" NOmpasyMeBAaEeTCH KOHT-
POns, HanpaBlJeHHH{I Ha NpenynpexneHune pPacNPOCTPAHEHUS M Mnepe-
BO3KYU UYepe3 rocymapCTBEHHHE I'DaHULH BpenwuTenei pacreHuit u
NPONYKTOB DACTHUTEJNLHOTO NPOUCXORTEHUA;

f) mon "KOHTpOJIeM COOTBETCTBUS TEXHMWUECKUM cTaHzapram"
nompa3yMeBaeTcs KOHTDPOJAL, OOecleuuBawmuifi COOTBETCTBUE TIDY30B
MVHUMANBHHNM TPEeCOBAHUAM MEXOYHADOIHHX WAV HAUUOHANBHHX CTa&H-
IapTOB, ONpENENeHHHM COOTBETCTBYWNVMMYN 38KOHAMU ¥ NDARBUNAMHU;

g) non "KOHTpONeM KauecTBa" nompasyMeBaeTcH BCAKWI Opy-
rojf KOHTpPONbL, OTAMUAKMUNCA OT BHmENEPEUMCIIEHHHNX ¥ OCYmMECTBIfe=—

My Cc uenbw OCECNeYEeHUS COOTBETCTBUS IPY3O0B MUHUMAJIBHHM MeXOy-
Ha&POOHKM WV HAUVIOHAJIbHHM TOKE3aTEeNAM KaYeCTB2, YCTAHOBJIECHHHM
COOTBETCTBYNOMYMY 38KOHAMMU ¥ NpaBUIaMK;

h) mnon "cnyxGoif xoHTpons" moxpasyMeraercs nwbas cnyxGa,
H& KOTOPYK BO3JIOXEHAa OOCA3aHHOCTL OCYMECTBJNATH BCE MM HEKOTOpHE
BUIOH KOHTDOJNA, ONpeleNleHHHEe BHIEe, UNN JwGHe Lpyrue BUAH KOHT-

DOnf, KOTODHM DEryifpHO NMONBEPTalTCH WMINOPTHHE, 3IKCNODPTHHE UAH
TPAH3UTHHE TI'DY3H.




Craress 2 - lleny KouBenuunm

Ina o6nervesus MexXIYHApPONHO} NEPEBO3KY TPY30B HACTOAmMAas
KoupeHuns umeer uensk coxpamenue TpeCOBAHWUY B OTHOWEHUM COOIo-
nerus dopmanwpHOCTeif, & TAKXKE BUNOB U NPONONKUTENBHOCTYU KOHTDONS,
B YaCTHOCTY NYTEM HAUVOHAJNBHOY ¥ MEeXOYHapONHO}i KOOPAMHENUUYU NpPO-
Lenyp KOHTDPONS ¥ METONOB WX NpUMEHEeHud.

Cratea 5 - Cdepa npuUMEHEHUS

I. Hacrosmas KoHBeHUMS NDUMEHAETCH KO BCEM Tpy38M, NepeceKan-—
mMM NPY BBO3E, BHBO3E WU TPBHIUTE ONHY WIK GOJNEee MOPCKWX, BO3-
OYWHHX WAV CYXONYTHHX TpPaHUL.

2. Hacrosmas KoHBeHIUSA MpuMeHAETCH KO BCEM CAyRCaM KOHTDONS
JoroBapuBamomuxcs CTOpPOH.

TJIABA IT - COT'IACOBAHIE IMPOLUEIYP

Crarea 4 - Hoopnunauus BUIOOB KOHTDONSA

Jdorosapupapmuecs CTOPOHH OCA3YITCH MO BO3MOXHOCTH OpraHu-
30BHBATL COTJIECOBAHHYKW DACOTY TAMOXEHHHX CNyX6 ¥ IJPYr¥UX CIyxe
KOHTDONSA .

Crarers 5 - CpencTBa, NpenocTaBlgeMHe
B pachnopaxeHnue ciayxo

Ins ofecneueHVs HaINexamero PYHKUNOHMPOBEHUA CNAyX6 KOHTDO-
na JoromapuBanmuecs CTOPOHH HNONXHH OGECNEYUBATH, UTOOH NaHHHE
CNnyxGH WMeny MO Mepe BO3MOXHOCTHM ¥ B DPAMKAX HAUNOHANLHOTO 38KO-
HONaTeJbCTBA B CBOEM DACIOPAXEHUM:



a) ksanuduUUpOBAHHHI NEepCOHan B NOCTATOYHOM KOJNYECTBE C
yueToOM noTpelGHOCTeil NepeBO3OK;

b) OCOpyLHOBaHME K ycTpoiicTBa, HEOOXORVMEE INSA NPOBEINEeHUS
NPOBEPKK C yuyeTOM BUI2 TDAHCHODPTA M IDY30B, NOINEXaMUX KOHTPO-
N, ¥ norpeSHocTey. NEepeBO3OK;

c) ofvuuanbHie KMHCTPYKUWM INA OONXHOCTHHX JINI, C TEM YTO-
6H OHK Lel!CTBOBaNY B COCOTBETCTBUM C MEXIOYHAPOINHHMU HOTOEODPaMU
¥ COTNameHUfAMH, & TaKXe B COOTBETCTBUY C INEKCTBYWONMUMU HaUKO-
HanEHHMY NPEeONUCaHVAMYU.

Crartps 6 - MexInyHapomHOE COTPYIOHWUECTRO

Iorosapusanmuecs CTOPOHH OGA3YKWTCH COTPYHHUUATHL IPYT C
IpYTrOM ¥ NpUGEraTh K HEOOXOOVMOMY COTDYAHUUECTBY C KOMIETEHT-
HHMY MEXJIYHE8DPOINHHMMN OpTaHaMU IJA DOCTUXEHUS uenell Hacrosmel
KouBeHUNN, & TaKxe CTPEMUTHCH K S3aKIJINOUEHWW E HEOOXOOUMEX CIy-
YyafsxX HOBHX MHOTOCTOPOHHUX WIM IBYCTOPOHHUX OOTOBOPOB WIM CO=
TNnanenuii.

Cratpa 7 — COTDYOHMUECTBO MEXIY COCEIHUMU CTDPAHaMU

Bo Bcex cnyuasx nepeceueHus ofmey CYXONyTHOH TIpaHULH 38UH-
TepecoBaHHHe JlorosapyBapmuecs CTOPOHN NPUHUMAKT, KOrga 3TO BO3-
MOXHO, COOTBETCTBYKIVE MEepH IJNs OGJEervyeHVs NPORO3a TpPY3OB, B
YaCTHOCTY:

a) OHV NMDpUJIErawT BCE YCWIVNS INf OPTaHK3aUUE COBMECTHOTO
KOHTPOJIA I'PY30B ¥ LNOKYMEHTOB NyTeM YJCTBHOBKUM COBMECTHO MNCHNOJNb-
3yeMoro oCOpYyHOBAaHUA;

b) OHU NDPWUNATawT BCE YCUNUA IONA o6ecnevyeHus TOro, YTOOH
OHNY SHENOTWUHHMU:



yacr paloTH NOTPAHUYHHNX NOCTOB,

CNyxOH KOHTDPOJIA, KOTOpHE OCYMECTBJIAWT CEBOK INEATEeNLHOCTH
H8 3TUX NOCTaX,

KaTeropuy rpysoB, CpPencTBa TpPaHCHOpTa ¥ CKCTEeME Mexny-

HapONHOTO TAMOXEHHOTO TPBH3UTA, KOTOPHE MOTIY<T GHTE NpU-
HATH KAV UCNONE3ORATHCH B 3THUX CTpaHaX.

Cratrs 8 - O6uer undhopmauuey

Joropapusapmuecs CTODOHH OOMEHUBEBWTCH Np¥ HAJFYUN COOTBET-
cTeyomel npocr6H uHopMaumei, HeOCXONUMO INA NDUMEEEHUS Ha-
croameil KoHBeHI¥M B COOTBETCTBUM C YJCIOBHAMW, YK238HHHMN B npu-
JIOXEeHUAX .

CrtaTtes 9 -~ LOKyMEHTH

1. JlorosepuBapmuecs CTOPOHH CYRYT CTPEMUTBECA L¥POKO HCHONB3O-
BaTH B OTHONEHMUSX JPYr C IPYrOM ¥ C KOMNETEHTHHMW MeXIOyHapomnHi-
MY OpraHaMy NOKYMEeHTH, COCTaBJIeHHHe B COOTBETCTBHM C oCpasuoM-
fopuynsapou Opranuzauuu OGvenvrenHnx Haumii.

2. Joromapupapmuecs CTODOHH NDUHUMAKWT NOKYMEHTH, USTOTOBJNEH-
HHE C MCNONb3OBaHWEM NKWGOro COOTBETCTBYWmMErO TEXHWYEeCKOro npo-
secca, NMpY YCNOBUM, UTO OHM OTBeYaWT OPUUMENBHEK NPABUIEM B OT-
HOWEeHUM uX PODMH, 8YTEHTUUHOCTYN ¥ 38BEpeHud, & TaKxe npu ycno-
BUK, YTO OHV JIETKO UNTAEMN ¥ MOHATHH.

3. Iorosapupapmuecs CTODOHH OGecCnevuBanT, 9TOGH HeOoOXOonuMue
NOKYMEHTH NONTOTE&BNVBANKCH U 38BEPANUCH B MNOJHOM COOTBETCTBUM

C COOTBETCTBYOMVM 38KOHONEBTENBCTBOM.

'
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TJIABA IIT - IIOJIOXEHNA, OTHOCAIMECH K TPAHSUTY

Crateg 10 - TpaH3UTHHE TDPY3H

I. JorosapuBawmmecs CTOPOHH COTrJIamalTCA NPUMEHATHL, IO Mepe BO3~-
MOXHOCTH, NPOCTO# M JCKOPEHHHIi pexuM B OTHONEHMM TPAH3UTHHX Tpy-
308, B OCOGEHHOCT¥ TDY30B, KOTODHE NEPEBO3ATCH B COOTBETCTBUE C
CICTEeMOl MEXOYHAPOINHOTO TAMOXEHHOTO TDEH3UTA, NPEeNycCMaTPUBAS NpPO-
BeleHME uX KOHTpOJNSA TONBKO B TEX ClyyadX, KOTIa 3TO ONPaBfaHO Clo-
XUBLUVMUCH OGCTOATENRCTBAMM UNM pucKamu. KpoMe TOro, OHM NPUHUMANT
BO BHUMAHHKE MOJIOXEHUE CTpPaH, He WMeKmux BuHxoHme K Mopw. OHM npuna-
rapT BCe JCMIUA IUJIA TOTO, YTOOH NMPENYyCMOTPETE: yBENUUEHUE NPOIONXKU-
TEJNILHOCTH BpPEMEHU, B TEUueHUe KOTOPOTO MOXeT MNPOUSBOAUTLCH BHIAAUA
N0 ynnaTe TAMOXEHHOH MOWJAMHH TPY30B, MEPEBO3UMHX B COOTBETCTBHM C
KaKoii-nuG60 CUCTEeMOii MEeXIYHAapOOHOTO TBMOXEHHOrO TPaH3uTa, M pacuu-
DEHUE KOMIEeTEeHUUY CymecTBYONWX TaMOoxeH B 3To¥ olnacTu.

2. OHE mnpunarawT BCE YCUNUA INA MA&KCHUMAJBHOTO OGNervyerus TpaHau-
Ta Tpy30B, NEpEBO3UMHX B KOHTeiiHepax IV OPYr¥X YNe8KOBOUHHX CpEen-
cTBaX, O6EeCNeyyBapmux NOCTBTOUYHYK GE30NMaCHOCTH.

TIABA IV - ITPOUVE [IONIOXEHNSA

Crarrg 11 - O6mecTBEeHHH) NOPANOK

I. Hu onmno nonoxeuwe Hacroameii KoHpeHuMu He nmpenATCTByeT BEBe-
IEHUK 3I&8MNpeTOB WIYW OTPaHMUEHMN! B OTHOMEHWM UMNODPTE, 3KCHOpPTaE WIU
TPAH3UTE N0 COOCPaXEHHAM OOINEeCsTReHECIC NODRIXE N, B YAaCTHOCTH,
o6mecTBEHHON 6esonacnocrﬂ, MOpany ¥ 31paBOOXP8HEHMUA UIW B LENAX
OXpaHH OKpyxawmell CpelH, KYILTYPHOTO HACJIEAUA WMJIN NPOMHUIEHHOH,
KOMMEDUYECKO ¥ UHTENNEeKTYyanbHO¥ COGCTBEHHOCTH.

2. Tem He MmeHee Jloropapurawmuecs CTODPOHH CTDPEMATCS NPUMEHATH K
BUNAM KOHTPOJNA, CBRS8HHHM C NpUMEHEHUEeM Mep, JNOMAHYTHX B IYHK-
Te 1 BHmNE, KOTIa 3TO BO3MOXHO 6e3 ymepba mna 3PHEKTUBHOCTU TaAKUX
BUNOB KOHTDOJNA, MONOXEHUR HacTogmeil KoHBeHuuM, B YaCTHOCTH TOJIO-
xerHur crarteii €6-9.



Cratea I2 - UpesBnuaiiunie Mepn

I. Ypesrwuvajinne mepr, KoTOpke JlorosapuBamnmuecs CTOPOHH MOTYT
6HTL BHHYXHOEHH BBECTY BBHIY OCOOLX OOCTOSTENLCTB, NOJNXHH COOT-
BEeTCTBOBATH NpUUKHAM, BHN3BABNUM UX BBEeNEHNE, U WX OCYMECTBIEHMe
OONXHO GHTEH NMPKOCTAHOBJIERO MJIM OTMEHEHO NpP¥ YCTPAHEHVN 2ITUX
NPUYKH,

2. Bo Bcex cnyuaAax, KOrpma 3TO He HAHOCKT ymepba 3YFEeKTHBRHO-
CT¥ 2TUX Mep, lloropapypanmyecss CTODOHH NyOINKYWT COOTBETCTBYIO-
mie TONOXEeHUS B OTHOMEHNM TaKUX Mep.

Crates I3 - llpunoxeHus

I. lipynoxenus x Hacroameli KoHReHUUM SABNANTCR HeoTheMnemolf ua-
cTel naHHoy KonBeHnuunm.

2. Hosme npunoxexus, Kacawmuecs OPYT¥X BKLOB KOHTDONH, MOTrYyT
O6HTh BKIWUEHN B HacToamyw KOHBeHUMI B COOTBETCTBMM C Npoueny-
poii, onpenenexHHoli B craThax 22 unu 24 Huxe.

Crarba I4 - OTHOmEHVE K IPYrU¥M HOTOBODEM

Fea ymep6a mna nonoxenufi crarsy 6 Hacrosmas KonpeHuus He
BIKAET Ha Npasa ¥ o6A3aTensLcTBa, BHTEKawmye K3 NOrOBOPOB, KOTO-
prve Jllorosapusapmuecs CTOPOHH HacTosamelt Konpenuum saxawuuny,
npexne yem cTarth loromapuBapmuummncs cTopoHamy naHHol#t Konpenuuu.

Crates 15

Hacrosman KoHBeHUUSs He MNMpeNATCTByeT NpUMEHEHuN GoJiee WUPO=-
KUX NBroT, KOTODHE NBE MAM Gonee JloroBapuMBapmeecs CTOPOHH MNOxXe-
2T NPenoCTaBUTH IPYT OPYry, ¥ He yueMiaseT NPeBa DETMOHANBHNX



OpraHmzauuif B O6GNBCTY IKOHOMUUECKO} MHTErpauuu, YHNOMAHYTHX

‘B crarke 16, KOTOpHE SBAAKNTCH JlorosspusamUMUCS -CTODOHANM!, TIDU-
MEHSTL CBOE 38KOHOJATENLCTBO K KOHTDPONK HA CBOMX BHYTDPEHHUX
TpaHumax TIp¥ YCNOBMM, UYTO 3TO HUKOUM OODaA3OM He yMeHbrmaeTrT o0ne-
Ma JBroT, BHTEKaomUx M3 HacTosmei KoHBeHnuun.

Crarpg 16 - llognucauune, parTuduxrauus, NPUHATUE,
VYTBEpXIEHNE Y NpUCOeIuHEeHUe

I. Hacroaman Kousenuusa, Koropas cpaercs Ha xpaHenue I'eHepann-
HOMY ceKpeTapw Opranusauuy O6penwHenHux Hauuii, oTkprTa nna yua-
CTUS BCeY rOCYHaPCTEB ¥ PETMOHAaJNIBHHX OpraHusau¥ B 0065aCTii 3KOHO-
MUUEeCKO}f MHTerpauumu, COCTORAMUX M3 CYBEpPEHHHX rocylapcTB, KoMIe-
TEHTHEY B OTHONEHWKY BEeIEeHUF NeperOBODPOB, IAKINWUEHUS U NPUMEHEeHUS
MEXIYHAPOOHHX cornamenul, KacawmUxCcs BOMNPDOCOB, NPEHNYCMOTDEHHHX B
Hacrosamei, KouBeHuuu.
2. B oTHOmeHuUM BONMPOCOB, BXOIAMWUX B UX KOMNETEHUVK, DPEruOHaJb-
HHEe OpraH¥3auu¥ B O6NACTU 3IKOHOMHUECKOl UMHTEerpauuu, YIOMAHYTHE
B NYHKTE 1, MOTYT OT CBOEro MMEKN OCYmMECTBJATEL NpaBa ¥ BHIOJHATH
ofA3aTensCcTBa, NpenycMoTpeHHHe Hacrosmei# KouBenuueil mna rocy-
I8pCTB-~YNEHOB, KOTOpDHE ABAAKTCA JOroBapBEXMUMUCH CTOPOHAMY I8H-
Hol KonBenuuu. B 3TuX cayuasx TOCyLapCTBE-UJeHH TAKEX Oprasuza-
uuii HC MOTYT CaMOCTOSATENBHO OCYMECTENSTH 2TV Npasa, BKINYag Ipa-
BO TI'OJIOCOBaAKUA.
2. TocynepcTsa ¥ BHIEYNOMAHYTHE pPETVOHANEHEE OpPTaHM3EZUWU B OG-
NacTV 3KOHOMMUECKO¥ KHTerpaury MOTYT cTaThk JorosapvBalomuMucs
cTopoHaMy. HacToAmey KorBeruuw:

a) mnyTeM CHAYM HA XDBHEHVE INOKYMEHTA O paTUGMKauMyK, Npu-
HATHY WY JTBEDXIEHUV TTOCNEe ee NONNMUCaHUs Wy

b) NyYTeM Cnauy Ha XPAHEHWE IOKYMEHTE O NDKCOEINUHEHUU.
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4, Hacrosmas KoHBeHuUMA GyIZeT OTKPHTE IR NONNKUCBHHA BCEMH

FOCYRepCTBaMY ¥ JINOMAHYTHMY B NYHKTe 1 pEervOHaNbHNMM OpraHu-

38UKAMKY B O6GNBCTHM 3IKOHOMUUecKol narerpaunu n‘g;nenexn Opgi;
Yanpang 73 mMQOMa

Buaauvu, O6rerunennny Hauudi B Xenépe ¢ ... ces nxnnunrensﬂo.

fanpens /Y 10da

5. ¢ .7 oua yReT TaKxe OTKpHTA NNA NPUCOENUHERHA.

6. JokymeHnty o paTufvKauuk, NPUHATHUN, YTBEPXIEHWM UAYU NDH-

COENVHEHWE CHnaKTCs He xpaHeHHe I'eHepanrHOMy cexperapnw Opranp-

sauun OGrenvneHHux Hanwuii.

Cratea 17 - Becrynnenue B _cHNy

I. HacTtonman KoMBenuus BCTyNaeT B CMJIYy NO HCTEYEHHMM TpEX Me-
CAilleE C TOTO IHf, KOrna NATH TOCYNEPCTE CRANYT H& XDE&HEHUE CBOH
IOKYMEHTE O parTvivkauwu, NPUKATHM, JTBEDPXOEHUM HNE NpPUCOEINHEe-
HUU. .

2. Ilccne Toro Kak NATH TOCYNS8PCTE CIHBLYT HAa XPaHEHKE CBOM
IOKYMEHTH O paTnivKauuy, NMPHHATUM, JTBEepPXIEHUE UJIY NpPHUCOERU-
HeHV¥, HecTonmesa KOHBeHUMR BCTYyNaeT B CHIy INA BCeX nocnenyo-
n¥x LOTrOBEeDHRa¥mUXCH CTOPOH MO KMCTEUEHHM TpDEX MeCfueB CO IHR
CH&YV VMY HE8 XPaHEHMNEe CEOKX JOKYMEHTOB O paTufvkauwu, NPUHATHN,
FTEEDEICGKEVY KNM NpUCOEIVHEHUN.

2. Jix€c¥ zoxyueHT o paTtuirKeuwu, NPUHATUM, JTBEPXIDEHUY UNK
NpKCOETUKEKEKM, CHO8HHHY H8 XpaHEHMEe MOocCjle BCTYNNEHUS B CUNY
Kakoy-nu€o nonpaeku K Hacrtosmej KoHBeHuUWMM, CUNTEETCH OTHOCH-
mUMCH K K2MEHEHHOMY TekcTy Hacroamel Konseruuu.

4, Ji€of Taxcy DOKyMEeHT, CHaHHK] H8 XpaHEeHKe Mocye NPUHATUSA

B COOTBETCTEKVK C npouenypoli, NMperycMoTpeHHo B cTaThe 22, Ka-
KOii=nK60 NLONpeBKM, HO NO BCTYNJEHKA ee B CUNY, CUUTAETCH OTHO-"
CATVUMCE ¥ V3MEHeHHOMY TeKCTY Hacrosmel KoHBeHuuMu co QKA BCTYN-
NleHus B CV¥ny 3TOf nonpaeKy.



Crarpa I8 - lieHOoHcauusg

I. Kaxnas Jorosapusawnmafacs CTOpPOHa MOXET NEHOHCHPOBETH HaCTOA-
myw KonBeHuunw nocpenctreoM HoTufukauuu, agpecoBaHHoii I'eHepanbHOMYy
ceKpeTapy Opranusannu7065enuaeunmx Hauuni.

2. Ienoncaums BcTynaeT B CHMAY NO UCTEUEHUY MECTH MECHAUEB CO
IHA nonydeHus I'eHepallrHHM CeKpeTapeM 3TO# HoTudukauuu.

Crarra I9 - llpexpamenue pneiicTBUS

Ecnu nocne scTynnenva B cuny Hacrosmei Konsermuum umcno ro-
cynapcTB, saBaaswmuxcs JoropapveanwmuMucHg CTOpoHaMu, Cyner MeHee
NATY B TEeueHVe NpGOro mepuona, COCTOSMETrO U3 IOCNEeROBATENBHHX
IBEHAaUaTN MeCHUEeB, MO WCTEUEHUM YKA38HHOTO BHEE IBeHaIuaTHMe-
CAYHOTO nepuona Hacrosmas KoHBeHuUus yTpauueaeT Cuny.

Crarra 20 - PaspemeHue CHOOpOB

I. JinGoit cnop Mexny nByMa unu Gonee JorosapuBapmyMHUCH CTOpPO-
HaM¥ B OTHONEHMY TOJIKOBAHWA MM MNMpUMeHeHus HacToamely KoHeBeruum
MO BO3MOXHOCTW pa3pemaeTCs NYTEM NepEeroOBOPOB MEeXIy HUMM UIu
IOpYT¥MK CpelCcCTBaMy yJperynupoBaHUA. ’

2. Jlw6off cnop mexny neyms unu 6onee JoropapuBanLUMUCH CTOPO-
HaMy B OTHOWEHWM TONKOBAHVWA WY NpUMeHeHUs xnacrosmeil Konmenuum,
KOTODH) He MoxeT OLHTH pa&3pemeH cnocofaMy, NPENyCMOTPEHHLHMY B
nyHkre l1 Hacrosmell cTaThu, nepelaeTCH NO NpockGe ONHOK U3 HUX
apOuTPaxXHOMY CYRYy, COCTaBJIEHHOMY CJenyomum O6GpasoM: Kaxjas
CTODOH& B CIIOpe Ha&3HayaeT apbuTpe, ¥ 3TH apOUTPH HE3HAYAKT
Ipyroro apéutpa, KOTODH) CTEHOBUTCH npencepaTteneM. Ecnu no
NCTEYEHUN TpeX MECRUEEB CO IHF MOJMyUYEeHUSs NPOCHON OODHA U3 CTOPOH
He Ha3Haumna apluTpa uUNV aplUTPpH He CMOTJAX u36paTh npencensTens,

- I0 -



nw6as W3 CTOPOH MO¥eT ofpaTuTrhcs K I'eHepanrHoMy cexperapin Opra-
nusauny O6pepuHenHux Hauwil ¢ npocn60il HasHauuTy apbuTpa unu
npercenaTens aplUTDaXHOTO Cyna.

3. Pemerve apluTpaxHOIO Cyna, HA3H2UYEKEOILC E COOTBETCTEUMN C
TIONTOXEHUAMY NYHKTE 2, ABIAETCH OKOHUATEJILHHM ¥V UMeeT O€CH38TeNlbh-
HYK CUJNY HOJIf CTOPOH R CHOpEe.

4, ApSuTpaxHuii Cyn yCTaHaBIWBaeT CBOW NDPE&BUNE NPOUELYpH.

5. ApOuTpaxHHif CYOD NPUWHUMAET CBOY pEmEHUR GONBLUUHCTBOM TIOJIO-
COB Ha OCHOBe NOTOBODPOB, CYMECTBYONUX MEeXLYy CTODOHaMK B Cnope,
¥ o0mero MexIyHapOIHOTrO Ip&asa.

6. Jlio6re pasHornacus, KOTODPHE MOI'YT BO3HUKHYTL MEXIY CTODOHAa=-
MU B CIOpe B OTHONEHUW TOJNKOBAHWUA ¥ BHNOJHEHWS 2LCCUTP2XHOro pe-
weHus, MOTYT OHTb MEepelaHH JINOO¥ U3 CTOPOH H& DaCCMOTpeHKe ap-
CUTDPaXHOTO Ccyna, KOTODHI BHHEC 3TO DemeHue.

7. Kaxnas cTopoHa B Cnope HeCeT pPacXOIi, CBE3&HENE C VCNONL—
30BaEVEeM YCINYr Ha3HAUEeHHOTO €ew apluTpa ¥ CBOKX LpercTa

np¥ apbuTpaxHoM pas3fupaTenbCTBE; pPACXOOl, CERIZHEEE C VCHONb-
B0OBaHUEM YCAYT NpelceraTensd, ¥ LPYTue DacCXOnH CTODOEMN E Crope
HECYT B DaBHHX YaCTHX.

Crarea 2I - Oromooku

I. Jin6as LoroBapuBawpmasicsd CTOPOHA MOXET B MCMEKT NCILYCaHus,
paTviuKauuyk, NPUHATUR WIVK JTBEDXOeEUs HacTtosre! Horrerryy unwu
NPpYCOEeNVHEeHUAs K Hel 3a2AB¥TH, UTO OHa HE CUKUTEET Ceff CE=2cHHOY
nyHkramy 2-7 crarey 20 Hacrosmeit Kouseruunu. Icwrve Lerczapp-
BaOMVUECHs CTODPOHHN HE OYAYT CBA3AHH 3TUMV NYHKTENY E CTECTSEUU
nw6oi lloroBapukawmeiics CTOpPOHH, CHelaBmel TeKT: CICE
2. Jln6as HororzpuBawmascHa CTODPOHAa, CHENEBLES CTOECT¥T™ = COOT-
BETCTBUM C NYHKTOM 1 HacTosmel} craThu, Moxer = Ikl



3Ty OTOBOPKY nyTeM yBemoMmnenus I'eHepanrHoro cekpetrapsa Opranu-
sauny O6menmHennnx Haunii.

3. 32 UCKIueHueM OTOBOPOK, NPENYCMCTPEHHHX B NYyHKTe 1 Ha-
croameit cTaTh¥, HUKaKue IpDYyrue OroBOPKU K HacToamel# Koreenuuu

He IOIIyCKaKTCH.

Crarerg 22 - Illpouenypa BHECEHVS IIONDPABOK

B HacToamyw KoHBeHUUW

I. lNonpaBxku ¥ Hacroamel KoHBeHuMM, BKINOYEF NPDUIOXREHESE XK He¥,
MOTYT BHOCKTBLCH 